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not backed up with' the same amount of 
reserves as in the subsequent years due to 
Jaraer part of premiums having been absorb .. 
ed as expenses. In order to avoid Joss on 
such policies discontinued in the earlier 
years, LIe decided not to pay bonus to 
policies lapsed during the first five years 
from the date of commencement. However, 
policise which result into death claim 
during the first five years are eJigibJe for 
bonus. This dec ision is applicable to all 
policies issued on or after 1 st April, 1973 
and came into effect from the valuation as 
on 31st March, 1975. 

(d) In view of the above position, no 
changes arc proposed to be introduced jn 
the rules of t he LIe. 

Supply of Silk Yarn by China 

5414 SHRIMATI BASAVARA-
JESWARI : Will the Minister of TEXTILES 
be pJeased to state : 

(a) whether China has stopped the 
suppJy of quality silk to India; 

(b) jf so, the main reasons thereof ; 
(c) to what extent this has affected the 

silk industry ; 
(d) whether Union Government have 

initianed negotiations in this regard; and 
(e) if so, the outcome thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF TEXTILES (SHRI S. 
KRISHNA KUMAR) : (a) No, Sir. 

(b) to (c) Do not arise. 

Loan to Jute Mills from Jute Modernis-
ation Fund 

5415. SHRIMATI BASAVARA-
JESWARI : Will the Minister of 1 EXTILES 
be pleased to sta te : 

(a) whether the funds of the jute mills 
which have applied for loan from jute 
modernisation fund have been examined by 
Governmen t ; and 

(b) if so, to what extent, the balance 
have been found in order ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF TEXTILES (SHRI S. 
KRISHNA KUMAR): (a) and (b) 
Applications __ for arant of Joan under jute 

Modernisation Fund Scheme are scrutinised 
b~ Financial Institutions and not by the 
Government. Before sanctioning Joans, 
Financial Institutions have to satisfy them· 
seJves abOllt the correctness of the details 
given in the loan applications. 

Adoption of VJlJages by Public Sector 
Banks 

5416. SHRJMATI BASAVAJESWARI : 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether the public sector banks 
have got a scheme of adopting the vi flales ; 

(b) if so, the number of village adopted 
by each public sector banks ; and 

(c) the amount spent so far from tbe 
inception of the scheme and whether the 
scheme is being implemented successfully ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI JANAR· 
DHANA POOJARY); (a) to (c) The 
public sector banks adopt certa(n villages 
under the V Hlage Adoption Scheme which 
is, essentially, an area approach in financ-
ing agriculturists. The Scheme aims at 
deriving, in fuH, the advantages accruing 
from concerted and coordinated efforts in 
[I reae; \\ ith significant agricultural potential 
and having preponderance of small farmers. 
Reserve Bank of India bas reported that as 
at the end of June, 1986, an amount of 
Rs. 3604 crores were outstanding in respect 
of the advances in 2,19,906 villages adopted 
under the village Adoption Scheme. 

Legislation for Public Buying 

5417. SHRIMATI BASAVARA· 
JESWARI: WiJI the Minister of COM· 
MERCE be pJeased to state : 

(s) whether Government are contempla-
ting a legislation for public buyiDI tc 
protect its right as a prudent pUlchaser and 
to ensure that a supplier gets a prompf 
response to his just demands; 

(b) if so, whether any law is likely tc 
be introduced ; and 

(c) if so, the main featu~ ,tbereof 1 




